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For election tn..
..... = S =AY ST

fore the Retvvaing Officer

sornnnaennnas ofnAmMe of the Howses
+eae - CODStItUENCY(Name 6 110 Constituce

toBentash Jomwdnu ugh: sefwife of, fnﬁ-"f vi dat  Buiwes
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Election, do hereby solemuly affirm and state on oath &5 under:-

{ srike out whichever is no applicahle)

{'-FI I am a candidste s2i up BV

Independent candidate.

{2y Details of PAN and statos of filing of Incomé tax return

se---—-—{nane of the political party }/ am conlesting a. i

SN0, [ Names Permanent | The financial year for [ Total income —I
Account Mumber | which the last shown In Income

{PAN) Income-tax return has | Tax Retern { in [

L. o : been filed | Rupees) !

s Sell AMEP K1ysof| 100G -] D - 426 820| |

2 Spouse- -y i

X Dependent 1 Ty |

4. Dependent 2 MeA ¢ :

5. Dependent 3 _........ MO ]

(3) The following case(s) is/ are pending against me in which cognizance has been taken by the conrt:-

4. Cases in which | have been convicted by a court of law{other those referred

;-{a'll

which convicted :

=l

g

b) | Name of the Courtis). Case No, and
[ Date(s) of order(s) .

The details of cases, Sections of the
Act and deseription of the offence for

- —

s e

l"’iﬁ.

M- P

o in Form 26):

Sl [ Offence Description 1
No. IR |
Ha} | The detuils of cases where the court has taken 1
cognizance, Sections of the Act and deseription
of the offence for which copnizance taken : gl
(b) | Name of the count, Case No. and Date of order o
taking cognizance 4o
{e) | Details of Appeal (2} / Application{s) for revision - —— =
L (if any) filed against the above order(s) - MDD
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130 That Lgive hesem below tic detuils of oo assets (movable and iamovable et of mysels
iy spouse and all dependents:

A Details of .

{Minla- .

I. Assels in joint name indicating the extent of joint ownership will also have to be given

2 lIn case of iplnvestment, the details including Serial Number, Amount, Date of Deposit, the Scheme.
Mame of B Institulion and Branch sre 1o be given

5. Value of Bonds/Shore/Debentures as per the eirrent market value in Stock Exchange in respect o liswed
companies and as per hooks in case of non- listed companies should be given

4 . Dependent’, here incuny a person, substantially dependent on the income of the candidate.

5. Deuails: including amount is to be given separately in respect of each investment)

| ] | Description - Selfl Spouse Dependent-1 | Dependent-2 'I 'I'ﬁpen.denl-ﬂ
| Mo ) = _._i
Irll {"ashm_}w.nd ﬁf.t.rf-ﬁ.z-‘ . 2l 1 P | 9 u_J
[ {ii} | Details of Deposits in Bank . B
f accounts (FDRs, Term Deposils | Banle &/< i
i and all other types of Deposits p‘#;!_& i
including saving accounts), A~ Py L— A L— M |
Dreposits with Financial o
Imstitutions, Mon Banking A e
| Financial Companies and M-}h:J-.D
| Cooperative societies and the !
I amount in each such deposit
(1) | Details of investment in Bonds,
Debentures/shares and units in ' g
companies/Mutual Funds and (B SM,IE«&}#' . M gl e ML ML
others and the amount.
{iv) | Details of investment in N5S, Nt
Postal Savings, Insurance Policies |
and investment in any Financial | 4&/ pvé o0 |
Instrument in Post office or |
Insurance Company and the -ﬂ"t'-' Ay r— £ ~ f'_-t A |
= o it
%1 | Personal loans/advance given to be W’;F.-. 1
E. any person or entity including
! firm, Company, Trust efc. and i i i ¢
| other receivables fram debiors g B G ol B Gl e o
I { and the amount. = A T _"1:__ SERSRRL
¢ (vt} | Motor Vehiches/Aircrafis/ e |
| | Yachis/Ships (details of Make, ; 5 | A
| Registration No. ete, Year ol %t—-—-— H1e—1— S TR T -
! Purchase and smount ) ' I ——
L iviti| Jewelsy, bullion and valuable C-*.ru'ldr 'ﬂ'L’a""" |
|| thing (give details of weight and i e e AL
L - E'}Nf*i R | =S,




i Ay other assets such .s valne of | ™ P Dore K. _,.:.;__ pyrs ] Al = _;
/'ﬂmsﬁﬂtﬁ'ﬁ_" BE >+ -5 O S I |
A, | waross Total value . L A (_.T-
(" e ngroseli WY [ e
& Iretalls of Immovable assets:

(MNewe: 1 Properties in joimt ownership indicating the cxtent of joint ownership will also have 1o be indicat
2 . Each land or building or apartment should be mentioned separately in this format.)
fE -—

Deseription Self Spouse Dependent-1 | Dependent-2
No

(i) | Agricultural Land
Location(s)
Suveynumberts) | Mgt | PO

Avrea (Total measurement in i
acres) . i

"Whether inherited property
{ Yes or NO)

[-I}e-ﬁe_.n dent-} t

|
& |
1

Date of purchase in case of self = -
atauired property

Cost of Land (in case of
purchasejal the time of
purchase

Any Investment on the land by
way of development,
construction etc,
Apptmlmlu Current market

wvilwe

(if)

Location{s) L

Survey number(s) bt

Area [Tolal measufement in

sq. fL.)

Whether inherited property '
(Yes or NO)

" [ Date of purchase in case of self

acquired property

Cost of Land (in case of

purchase) at the time of

purchase

Any Investment on the land by
way of development,
construction elc.

Approximate Current mll'h:l
value -
(iif) Qm,,.uﬂmmgn ;
{incleding apartments) 1

1 -Location(s) . {

| -Survey number(s) bz '

Built up Area (Total '
measurement in sq. ft.)




% wiher inheriied property
ceor MY

¢
Lyaw of purchase in case of seir

< titired property

il
£ st ul propeny (in l.'.nse-o_f
m rchase) at the time of

L]
|
i
|
i
¥
| prochase

- _._u.-_-;____.»T—- —r——

| !

Auy lnvestmenl on the
| puiperty by way of
I development, construction etc,

s TR

i Approximate Current market
[ value

iv)

| Residential Buildings (including
apariments,) '

-Location(s)

- Survey number(s)

Acrea (Total measurement in
s 1)

Built up Area (Total
measurement in sq. fi)

Whether inherited propeny
{ Yes or NOY)

Date of purchase in case of self
acquired property

Caost of property (in case of
purchase) at the time of
| purchase

#ny [nvestment on the Jand by
way of development,
canstruction ete.

Approximate Current market
value

v)

Others (such as interest in
property)

(vi)

Total of Current Market
Value of (i) to (v} above

1308,066)

£ per &

P Thre )

228.

(6) 1 give herein below the details of liabilities’ dues to public financial institutions and government :-
(Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

8
M

J_Dmriptjlgn

Sell

]

| Loan or dues to Bank/Financial
Institutiongs)  °

Name of Bank or Fl

Amount outstanding

Matwre of loan

NIt

Spouse(s)

Dependent-1

Dependent-2 | Dependent-3 |

AL

Mp—| M —

Loan or gdues to any
individiuals! Entity other than
mentioned in (i) above.
MName(s) - i H

Amnount dutstanding
Nature of [oan

M-

Mo

M

.'dﬂ Lt )’fll__.—n




I Aty oiher liability h _']7:‘" i

Ris b f"'""{__l At AfL_
[ Gona total of liabilities = AN C P MYy _‘_*’,_;”-:
(ii) | Goverpment Dugs; i | : i
Dues 1o departments dealing |
with government | A |
o ‘}_u:mnmmduim i » - i) _|_ i
Dues to departments dealing i |
| with supply of water | M= |
Dues to departments dealing i D
| with supply of electricity P 1=
Dues to departments dealing
with supply of M=
telephones'mobiles
Dues to departments dealing
with government transpart M= I
(including aircrafts and ’
| helicopters) .
[ncome Tax Dues MiE—
Wealth Tax Dues Ao
Service Tax, Dues i —
Municipal /Property Tax Dues f .
Sales Tax Dues T wi—
Any other dues M=
Grand total of all Govit. dues v P

(7) Details of profession or occupation:

(8) My educational qualification is as under:

(Give details of highest School / University education with fll fores of the cer ficate/ diploma/ degree course)

(Mame

G R
b. Spouse........... Z

of the School /College/ University and the year in which the course was completad.)

(). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Name of the candidate

Sh./SmL/Kum.

1.| Full postal address

Vit teoetbe 0l ¢y - pagyim 1

A,

3. | Number and Mame of the constituency and

4.| (a) Number of cases in which conviction order

state AN —S -
3. | Name of the Polilical party which set up the
candidate (otherwise write *Independent’) - B-7.9

passed {other than those referred 1o in Form 26)




r_l- <, Tuial number uf e mlmi‘ waiags where the |
L couri (s) have taker cognizaie ‘ .
b Trasiar - M 738 o iy 4 | AT :
Ll .. . .__|'ncomeToxRewrn fild | ]
{ | {a) Candidate o e |
| (b Sponse: o | - b . :
~T(c)Dependems S, L -
L6 _ Details of Assets and Liabilities in rupees ;
i Description | Self Spouse | Dependent-1] Dependent-ll | Dependent-iil |
LA Movesble
- Asset (Tatal value) __'i1_3'1$“2+_____ 5 s l
I | Immovahle | |
£ AHE: lYse sre . i
{i) | Purchase Pricc and o
Development Cosi of
Immovable Property
| (Total Value)
(i) | Approximate Current
Market Price of
1 Aszel (Total Valuc) s
17 Lizbilities sor
(i) Government
dues {Toal} el ]
{ii) Loans from Bank,
Financial Instinutions and A=
others (Total) 5

8. | Highest educational qulﬁuﬁun:

(Give details of School / University education with full form of the certificate/ diploma/ degree
course) (MName of the School /College! University and the year in which the course was completed.)

VERIFICATION

I, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and comrect 1o the
best af my knowledge and belicl, no part of it is false and nothing material has bean concealed there from. | further
declare that :

(a) there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above,

11 L miy spouse, or my-dependents do not have any asset or liability, other than those mentioned in items 5 and &
ahove.
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Nowe: 1 Affidavit sanuld be fled latest by 3.0 T'M an the last date of flﬁﬁg naminaticns.
= Affidavit suould be sworn before an Uath Commissi
Publiz.
2 Al columns should be filled up and ra column to be left blank. IF there is no informarion io farmish in riesgieLf sl
any item, efther “Wil™ or “Not oaplicable”, as the case may be, should be mentioned
4 The affidavit should be either tvped rr writren legibly and neatw

uner or Mugestrate of the First Class o hefone & MNotin



A. DETAILS OF MOVABLE ASSETS

{Assets in Jomnt name indicating the extent of joint ownership will also have 1o be given)

Dey i
SNo| Discription | Self{Santosh Kumar) [Spouses) Name(s) PePendent | | Dopendent 2 mm
Mame - Mame - :
Applicable
1 |Cash Rs. 155000/ MIL MIL NIL NIL
2 |Dcposits in Banks, [(1) SBI-Purmnca  Adc. NIL NIL NIL NIL
financial Institution |[No -30098853214
and Non-Banking | Total Amouni- Rs,
Financial B542.00
Companics (2) SBI- Ade, No.-
F10%H R 1206 Total
Amount- Rs. 2001 74,00
(3} SBI- Ade. No.--
2001 SEROEID Total
I Amount=- Bs. 83790,00
{4) PNB-Purnca Aic.
Mo -
203 1000100126762
Total Amount- Rs,
| 2420, 00y
{5) CBI-Barsouni AC
Mo~ Total Amouni-
Rs, 14040}
3 |Bonds, Debentures, |Rs S00000/- NIL NIL NIL NIL
amid Shares in
Companies
4 |Crher Frnancial NSC. - 4010004 LIC. 4 NIL NIL NIL NIL
Instruments and RINTTHITE
NSC, Postal
Savings, LIC
Policies etc
g“ - Enia e it

e~ =1L




Mator Vechile NIL NIL NIL NIL NIL
(Detarts of make.
i)

Jewllery wave details{Gold -30 Grams. MIL MIL NIL NIL
of weight and value) [Value. 8 1000/~

Other Assets such as|MP Bore Rifale 313 NIL NIL NIL ]"ill_
valies of Bore Value - ﬁi:]nrfb-
claims/intercsts

Note: Value of Bond/Shares/Debentures as per the latest market value in Stock Exchange in
respect of listed companies and as per books i the case of non-listed companics should be given

*Dependent here means a person substantially dependent on the income of the candidate.

%\m&-‘f‘"“' ey




B. DETAILS OF IMMOVABLE ASSETS

[Mote: Properties mjomt ownership incheatmg the extont of joint ownership will also have to be indicated|

Diependent | . | Dependent 3
SNo|  Discription Self SpousclelNamoltH  Name- | P | Name - Nex
Sharthak Applicahble
() |Agrculture Land |38 Decimal Land
Location{s) Survey  |Mowja - Mana Ps
mumber{s) - Extent  |Mo 320 Khaia No
i Total measurement H 227,232 Khesra No,
Current market  |1187, 1188, 1189 NIL NIL NIL NIL
value Market Value Rs.
RIELETITE
() [Mem-Agrculiure U 5 Desomal Land
Land Locabonds)-  |Mowa - Maria Thana
Survev numher(s)- (Mo, 238 Khata Na.
Extent (Total 531, Khesra No. 411 NIL NIL NIL NIL
MEasurcment - Market Value - Rs.
Current market EIUTETTS
value
(i) [Building Masja - Makarazanj
Commercial and Thana No. 238 Khata
Resdential Mo 531 Khesea No,
Locanion{s) 411 Building
Survievdoor Consisting 2 pucca
mumberis) Extent  Jrooms and 2 kuccha NIL NIL NIL NIL
{ Total measurement) | rooms Market Valug -
Current market Rs. STHMKHI-
v
(v} |House/Apartments,
et - Locations)-
Surveyidoor
number{sk- Extent
(Total : £y - NIL NIL NIL NIL NIL
Current market
value
(v} [Motor Vechile
{ Dhetails of make, NIL NIL NIL MIL NIL
<[ |
W) omar g NIL NIL NIL NIL NIL

inierest in properiy )
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